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RESERUED

CENTRAL ADMINISTRATIVE .TRIBUNAL, ALLAHABAD
Lucknow Circuit Bench
Registratien 0.A, No,275 ef 1989(L)

Ram Autar Singh  eeese - ‘Applicant -
Yersus
General Managsr, Nerth Eastern Railuay,

Gorakhpur & Others ...e.. Res pondents

Hen,Mr,Justice Kamleshuar Nath, V.C,
Hon,Mr, K,Obayya, Member (A )

~(By Hon,Mr.K,Obayya, AN)

This is an applicatien under Sectiﬁn 19 of
the Administrative Tribunals Act, 1985 for a direction
to the respondents td quash the mrder of promotien of
respondent No,S dsted 24,10,1989 and te promete the
app;iCant in accordance uith tﬁe old channel of |
promotion by extending the beﬁefit of the order of this
Tribunal dated 21,1,88 in 0,A, No,129 of 1986 with all

censequentiél bene fits,

2. The apwlieant's initial appointmént was to

the pest of Ticket Collector (TC) in the North Eastetn
Rallway in the grade of Rs,260-400, The channel of
premotlon from the post of Ticket Csllector is to the

post of Saﬁier Tickst Cellecfmr (Rs.330-560) and thersafter
to the post of Head‘Ticket Collector (Rs,425-640), Furthe
promot ion was to the post of Chief Ticket Cellectar
(Rs.SSO—?SG) This is a regular channel of promotion,
There is also another channel of promotion whergby

éxercising option a Ticket Collector could be prometed

to the post of TTE (Rs,330-560) and further promoted
‘to the past of Travelling Ticket Inspsctor(TTI)

(Rs,425.640) and from there to the post of Chisf Tickat

Collector, The promotion in beth the channals wass on the



basis of seniority-cum-fitness, 1In this systam thers

was common grade at the level af initial recruitment

as Ticket Collqcto¥ and also at the level of Chief '
Ticket Collecter where the post in the Ticket Collector
and the TTE line caﬁe to be merged, Beyond this, the
promotion was on the basis of seiection. The fesder post
for the promotion of Chisf Ticket Collector was the grade
of Re,425.640 uhere persons in the same grade working

a¢ Platform Inspector, Conductors etc, were alse eligible

for promotion ta the post of Chief Ticket Collector,
While this was so by an order dated 20,1).84, General
flanager, North Eastefn Railway, Gorakhpur passed the
orders acting on the instructions of the Railway Board
‘For merging of all channels and constituting one cadre
right from the pest of Ticket Collector to the post of

Chief Ticket Collector, In other words, the optional

~\/“

line of TTE, TTI ete. was done away with,

3 Aggrieved by the above said order some of the

employees who were already working in the grade of
Rs,425-640 moved this Tribunal in 0.A." No.129 of 1986,
Their contention was that}they are already working in
higher post duly selected under the oid channel of
promotion and as such they should not be made to laook
back to their old seniority but they shoﬁld be allowed
to take.seniority from the promotion post, The Tribunel
considered their contentions and upheld that thei;
seniority should not be disturbed, The applicant in the
instant case claims that he is similarly placed and as
such the benefit of that decision should a;so be extended
to him but his representationsto the authorities in this

- regard have been of no avail,

"
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4, The respondents have not ‘chosen to contest the
cese, We have heard the learned counsel for the
applicant and alsc perused the record, The basis of the

claim of the applicant. is the order of this Tribunsl in

O.A.‘No.129 of 1986, We have carefully gone through

this order, The Tribunal upheld the order of General
Menager dated 24,10,65 SO‘Far as it related to abolitign
of multi channels oFIpromotipn and making it a common
cadrelforihq Ticket Collectors irrespective of the post
they held subsequently, The Tribunal's view was that

the cut off dste which uas subsequently fixed as 31, 12 83

was not sustainable on the ground that the new cadres

came into existence on 1.12,84 and that the applicents

had already been promoted under the old system, They
observed that "thers was no necessity of making this
adjuétmentS‘and theréfcré the applicants should be
allouwed to continue on the post to which they had besn
proﬁloted in the grade of Rs, 550-750 in the combined

cadre an the basis of the old avenue aof promation chart?,

S5e We do not wish to comment on the order of the
of fixing a cut off date

Trlbunal .80 far as the neces51ty or otherwise/perhaps

one vieu could that the Trxbunal could not go inte the

aspects of necessity or otherwise but we could only look

" into wyhsther the orders wyere just and preper,

- 6, A care?ul scrutiny of the order dated 21,11,84

indicates that the principle of combined cadrs scheme

would be brought into effect from 1,12,1984, The

/’.
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reasoning given in para 3 is as follous :=-

"at the present moment upto scale of Rs,425-640
TTEs cadre and the TCs cadre are separate, The
merger is taking plsce at Rs,550-750 grade and,
thereafter Rs,700-900 grade is a Selection post for
. the combined cadre, _

For the Commercial purposes, the work of
the Ticket Cellector and TTE are same in content,
So both the cadre will henceforth be a combined
cadre, All the new entrants and those who are
nouw working in the initial grade of Rs,260-400 on
the T.C, side and LR TC side, will be utilised
henceforth to TTEs side./?nfke seniore will werk
on the line and juniors at statieonsry posts, The
options so for taken frem people to work as TTEs
and not yst promoted, should alse be cencelled
and they will all be put on a2 common poel,

In order to pretect the interest of pecple

~who have already been prompted from the initial
grade to the higher grades on the basis of separat
avenue of promotions, the avenuss of the TCs cadre
and TTE cedre from grades Rs,330.560 right upte
700-900 will be independent for promotien and the
will be no merger of the two cadres at any interme
-~diate point i.e, Rs,550.750 or Rs,700-900 over
a peried of time, the existing incumbents of a
separate cadre will run eut the system and ths

combined cadrs will get established at each level
~of promotion,"

mm

/
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reasoning given in para 3 is as follous g=

WAt the present moment upto scale of Rs,425-640
TTEs cadre and the TCs cadre are separate, The
merger is taking place at Rs,550-750 grade and,
thereafter Rs,700-900 grade is a Selection post for
. the combined cadre, .
For the Commercial purposes, the work of
the Ticket Collector and TTE are same in content,
50 both the cadre will henceforth be a combined
cadre, All the new entrants and those uho are
now working in the initial grade of Rs,260-400 on
the T,C, side and LR TC side, will be utilised
henceforth to TTEs side|/?nfke seniers will work
on the line and juniors at stationary pests, The
options so for taken from people to work as TTEs
and not 'yet promoted, should alse be cencelled
and they will all be put on a common pool,

In order to pretect the interest of people

. who have already been promoted from the initial
grade to the higher grades on the basis of separate
avenue of promotiens, the avenues of the TCs cadre
and TTE cadre from grades Rs,330-560 right upte
700-900 will be independent for promotion and there
will be no merger of the two cadres at any interme.
~diate point i,e, Rs,550.750 or Rs,700-900 over
a period of time, the existing incumbents of a
separate cadre will run out the system and the
combined cadre will get established at each level

" of premotien,®

From the above it would appear that the Railuway

Administrztien has been fair and they have protected the -
interest of those uho were already promoted according

to the old channel, They Qere not te -be reverted even

if they become junior in the revised common cadre seniority
. but their promotion would be rgckoned against future
'vacaﬁcies as per their tdrn. One view could be that the
revised channel of promotion brings . 4P a larger measure
of Qﬁﬁgquality'&‘ that the seniority at the initial stage

is given due ueightagef°£\fgrfher promotions. since such

- higd L
s
f ) H - o e Py
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I omotiens being solely on the basis of seniority and
alsb'the administrative pcint.bf.view appears\tc be
that_a‘larger cadre will enable them flexibility to |
pick right and preper people-fcr right jobs based on .

performance; their placements would be on either line .

Jobs or stationary jobs.It is alse indicated that the

;seniors should be preferred for line job and junicrs

weuld remain in staticnary jcbs. As these orders were

* issued te subserve larger interests of the emplcyees and

provide a unified channel of prcmcticn right from the

entry peint as TC. (ks 260-400) upto C.T.C. (% 550-750)

“giving leverage to the administration to pest. employees

b tc line jobs and statienary jcbs based on their per-

fcrmance and suitability, eliminating draw backs inhe=~

rent in the multi-channel system of juniers marching ah

- ahedad mf their seniers by taking apgxmwa optional ITE

‘channel we are of the view that the cententien of the

applicant that intr@ducticn of single system has caused

hardship is misplaced We ccnsider that these orders are

in the right directicn to ensure prometions en principle

cf senicrity—cum«fitness premotions uptm 550-750 grade

"_being on the besis of senicrity.

7.7_ ~ The orders,dated 20,11.84 are to be.effective
frem 1.12,84, acccrding to the Railway Board circular
But this date has been pushed back to 31 12 83 by order
dated 16.5.85 /tge General Manager, Nmrthern Railway. |

iThe latter erder by the G .M. mmdifying Bbard's orders

are liable to. be quashed, as G.M.cannet negate a benefit
contained in what is a pclicy decisien of the Railway

Bcaré Acccrdingly, we quash the order dated 16, 5.1985

- issued hy the General ManagerLAnnexure 5).

e il

.



N | _ i 84 The‘appliéaht was in the grade of & 550=750
‘ :

.. on 20.11.84.In terms of the order dated 20.11.84,

his pesition in this grade has te be maintained. |
t | From Annexures 3, it is noticed that he was transfe-

| - rred from the post of C.T.C.,Sitapur.te that of

| | D.T.T. Gonda and on 28.11.84 he was posted as Conductor
| | - Lucknew and subsequently‘by an order dated 5.8.8%
| 'J he was posted as c.T.C. Sitapur; all in the same grade
\ | (ks 550-750) .The contention of the applicant that he

’ was reverted is factually incerrect.
\ , .

| ' 9. As on 1.12,84, the applicant was holding the
| o -
| | u post of a Conductor at Lucknow(k 550=-750) .presumably
‘ \ i .
- |- this
Y- |

post has better perquisites, Taking the faccts
l ‘\ ,7 11 , and circumstances of the case, we direct fhe respondents
| | that: '
5 i) the applicant should net be reverted to a
: |

;  lower post.He should be continued in the grade
| ; (ks 550=750) |
|

| 1i) If the post of Cenducter has better
R ; ‘ perquisites, that post may be offered to the
| ' ' .

applicant giving weightage to his seniority
| . in tems of order dated 20.11.84.
| . o

1 . 10. The application is disposed of as above with

| i
| ; - no ase as to costs.
1 ‘

—

¢ Co ' )
| ‘ - \/F)\S‘W"F N~ " ?ﬂ/
| ; MembeT(A

_ Vice Chairman.
| ' l : - - |

| ; Dated the o Dec., 1990
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IN TH.. CENTRAL ADmIHISTEATIVW Tribunal

A - ‘4 Lo . CIRTUIT EENCH AT I.IUC ﬁ’f{sﬂgfﬂj }d'ﬂ'ﬁ"l’l sfrn nc ’T‘ﬁbu“a! \

ircait ¥

- \”{i"”‘““-" ; | I'iah: of mnr‘ /7//&/27

woof Rooeed 3o
q\,\ A,h N\) 7(‘7} \f‘{B e of Roceipt Ly Pusi...

Y

Ty Ram Autcr Slnch aged about 56 yers, S, éfé&%gg %?rshan
rar

/

51ngh resident of 67A Rly Loco Colony
2. Virendra Trigunayat, aged about 56 years, son of late
Ne. Trigunayat, resident eof T.55A Simra Ply Co]ony Gonda

.,,.....Appllcants

Versus

1. General Manager(P), NER Gorakhpur

2 D Pp.\&-(P) I\T EoJ.Lc LU_OkIlQW 6 (/Q "u"{uj&’zﬁ .
f ' 3 u "o ,/) gJ Tt (_6\ KY@ CJ.I’TI" P%.e Sponden Se l

}[ v ' . FFPLICATION FCOR FILING JOINT PETITION BY A¥TLICNATS
Ly : R . - . .

-

The applicats above named begs to state as

i wmders-
e
ﬁ 4 :
e

/lagy That the application under section 19 ef the
NS
N¢Aﬁ glﬁfgéggﬁeﬂtral ‘Administrative Tribunal oelng filed by the
‘ applicants are similars in facts and clrcumstances,
’ A{f ~also the petitisners seck the same reliefs,
7 ’ .
‘ﬁ@/ ’ Where fore it is respectfully prayed that

the Hon'tble Tribunal may gfaoiously be pleased to

allow the petltloners to file the said apblloat (30!
/ }u/JT:
jointliy.

Tucknow dated ‘ Aprl ants.

. Lh ok 1429 _;/5/5, o
Counsel for the Applicalts




TN THE HON'BLE CENTRAL ADMINISTRATIVE TRIGUNAL
CTRCUIT BENCH AT LUCKWOW
Original Appn. No.i,g?7§f;f'1989(4)
Ram Autar Siﬁgh'&‘Anbther eevees Applicants
Vs

"GenerglvManager(P) N.E.R.
and another , ~++ss+. Respondents

\

APPLICATION UNDER SEC.19 OF TEHE
MINISTRATIVE TRIBURAL ACT,1985

For use in Tribunal Office:

Date of filing A /0 8T .
or
Date of receipt e

by post

Registration No. 523K57%?7?(QE)"

Signature of the
Registrar



. Q'.’.u

- Ram Autar Singh and An0uher eeesss Applicant

Central Admintitr Ative Tribunal
Circnit !:c"c'\ im0
Pate of Filin; %7
IN THE HON'BLL CENTRAL ADMINISTR &TI\/L@?‘fﬁ%‘ﬁj‘* i P“‘

- CIRCUIT BENCH AT _LUCiil\a VJ 3oputy chxstrar(,])

_ Original Appln.No, %77} of 1989 (1)

Versus

G.M.(P), N.E.,Railway & another",....., Respondents

INDEX

. 3 .

1. Memo of Application Page 1 to 19
2. Order dt.20.11.84 (Ann.2) P i—i3

| | R R
3. Order dt.16#17.5.85 (Ann.5) .« ‘

s ‘ o il - 10

4, Qrder dt,5/6.8.85 (Ann.6) | J6— 2
5. Order dt.14.12.85 (A7) , o?l

i

6, Postal Order No. 777156 dta 25.9.89 for Rs. 50/- only. 22

T Vakalatnama  ,. f : ‘33

Place : Iucknow
Ce Bl

Dated: sS6ETer ¢ ,1969

(D. BHATTA)
' LDVOCATE
Counsel for the Applicants
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v IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ADDITIONAL BENCH
Gandhi Bhavap , Iucknow.

e 275 o)

1. Rem Autar Singh, sged abeut 56 years, son of Late
Darshan éingh, resident'of 67A Rly ioco'Colony,
Mawaiya, Iucknow,Chief Tiéke% Collector, N.E.RLY, Lke,

2. Virendra‘Trigunayat, aged abour 56,years,.son of Iate

\ o N.'Trigunayat,resiéent of T,55.A Simra Rly Colony,Gond

- . APPLICANTS
- '2{ B L - VERSUS
. ~ . B -
*. General Manager, ('?ersénel),'Northx;Eastern Railway
| Gorakhpur.
2, Divisional Railway Managér(personel) Northe Eastern
Railway, Ashok Marg Lucknowo/
d v o h\wualn. KNon w“,t"m»]j .ﬁ; 'W“"f N iV )
RBSPONDENTS Qpfste=
Ny’ ) . .
4 DETAILS OF THE APPLICATION

*e That the petitioner by this applicationchallenges
the following ordefszm
(2) Wo. E/210/15/0/p.+t,I11/T,T,E./6, dated 20.11.84
passed byGeneral Manéger ( ?) Gorakhpue
(b) NoE E/310/15/0/pt III/TTE/6 dated 16/17.5.85
passed by General Manager (P)'Gorakhpur |
(c) 0. “/2*0/%5/QpartmI£I/TTE/6 dated 5/6 8885
passed by D.R.M (P) N.E.Rly Tuclmow

~ - & (d) Wo. EBII/205/upgrading/TC/84 dated 4.12.85
<ij§}2§//’ Passed by D.R.M(P) Iko.
: #?Iwmd/2 Jurlsdlctlon of the Tribunal:
c }jpi  The =zapplicant declares that subject matter of the

orders sgainst which he wants redressal is within the

jurisdiction of the Tribunal,

%, TLimitstion:. | _
' .., contd 28~



%, Timitation:~

The applicants further declares that the applicatbn
perfhod o
is within the limitationPprescribedin section 21 ef

the Administrative Tribunals Acte

4, Facts of the case:=
(2) That the applicanfs were appdinteé as Ticket Coll-
ectors in the NmE*Rly\and thereéfter were promoted
aé_Senior Ticket Cellectors.,
(b) That it is releVaht to mention here that by Corre~
gendun No 19 circulated by Chief Cemmercial Supdt.
Gorskhpur Avenue Camnel for Proﬁotion(A.V.C.)-was
issued, This AVC provided for the channel of premotien
lﬁf‘ of ﬁhe applicants. Atrue Copy of the A,V.C. Dated
_%% ~ 2%.5.74 is being annexed h?rew{th as‘gggggggﬁmyg\l, |
| '(c) That a ?erusal of the zfzxz A.V.C. would show |
/that after the initial reqruitment to thie post of ToCa
there were two branches of promotion one being the
chiennel in the senior T.C. and Head T.C. line in short
reffered to as T.C. Group and the ether Channel was
the T.T.E. gfﬁup in which the subsequent promotions
/ “were to the pest ofAConductor/‘Travelling Ticket
- Inspector; Aperusal of the AVC would alos show that
‘once the person from the TC Group had reached to the
grade of Head TC viz. 425~640 and a person from the
TTE Greoup had reached te the post ef conductor/ TTI
( now designated as TTE grade A)also in the grade of
Rse 425~ 648, There was a merger of both the groupsintoY
a combined cadre In this cadre were also included
platform inspector in the gfede of 425-640, For subgw
. x equent promotion to the post of Chief Ticket Collecter,
<ii§\j\ﬁ senier TTI (Now designated as DITI) in the grade of
» 558~750, the seurce of ;ecruitmenf was from the afwre
said combined group in thé grade of Rs. 425-640 vizs.
Head T.C,Platform Inspectors and conductors/ TTI |

( Designated'as'TTE Grade A)s
i Contd pasge >
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(d) That thus at the etage of Head TC,?latfofm Inspzcr
.. f¢and Gonductor, all in the grade of 425»640 there was
| equal opnertunlty to all the groups for further
promotion to the post of CTC/ Senior TTI ( Now DITI) in
the grade of 5605750 and to the post of Chief TTI in

the grade of T00~900,

(&) That the aforesald contlnued to hola the field -
undisturbed till 1984. On 20 11.84 a letter was is sued
by the general Manager ( P) Gorakhpur communlcatlngw
the deeision of the General Manager Purporting:to

follow the 1nstruct10n of the Rallway Board. Thls

R | A . © letter shows tha t the Ballway Board had taken & polncy
\( o de6151on that ‘a seperate senlorlty may not be malntaln-

f ‘ ,ed for %wo groups hereinﬁefore referred to as TCE group
5o ;f and TTU G oup and that there should be a ¢Oommon cadre
of TCs&ATTE.A True Copy of the order dated 20011@84

of the General Manager (P)P is annexed herewith as

ANNEXURE NO 2 to this applications

! - (€) That the policy set out in the afore said letter

ro dated 20.11,84 in respeetlof further promotions of
% P persons who had been already promoted from the initial
grede to the higher grade on the post of seperate
avenue of promotionwas a complete departure from the
police_laid down b& the Railway Board, in that the
Reilway Board had consistently emphasised on maintaine

ing a combined cadrewhereas'this principle-wasvviolated
in respect of parsonswho had been prometed from the
initial"eeither in the TC group or in the TTE group,
In this,respecf the decision of the G;M?ﬁWés ﬁot only

inconsistent with the instructions of fﬂi&ﬁéilwav

Board but also hlt by rule 157 and 158 of the Rallwny

: » establlsment Code,

W o+ o « Contd page 4



() That a joint representation of the incumbents

of the TC group .was made against the order dated 20,1T.84
buf thé epposite parties failed to take any action but

in the meanwhile on 1.1.84 the said incumbents were

promoted as Chief Ticket Col@eetor\and subsequently werealse
-KQX%X'promoted as DITI in iny 1984 the said promotien

dated 5&7&84 S .
orderfis being filed as ANNEXURE NO % to this application

(h) That the principle of promoting the incumbents
in the group of TTE was followed by the DRM(P) who
- promoted the incumbemts to the post of conductor by a = -

S letter dated 27.11,84, which is being filed herewith as

RV ANNEXURE NQ.4 +to this application.

(11) That on 16/17.5.85 the Gemeral Manager (P).
”Gorakhpur suddenly issued a letter by which it was
S directed " Groups in which the Tes and the TTEs were

working on 31 12 .83 Would ‘be the de01dlng factor im

< re@ara to their future advancemeﬂt they would contlnue in

A . their cadre 1n,wn10h they were working but would be adaus»edTy

in their own cadres in future vacancies". A true copy of tle

letter dated 16/17,%.85 is being Annexed a AVNEXURE 8 ‘to

this application.

'(j) That by g1v1ng Wrong 1nterpret3t10n and by ik RE
reading Anﬁexure no 5 1etue“ dated 16/17 5.85 and also-

letters datedﬁx 20”11984, 5/6.8 85 o an order dated 5.8.85
was issued by which the awpilcaats Were reverted fram the

post of conductor to the post of CT@ by the epposite partle&

A true copy of the letter dated 5,8.85 is being annexed
f/////ffﬁ as Annexure no 6 to thls apnlloatlon '

(2@\
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x) ’ That no oppertunity before reverting the
applicants nor any oppertunity of eption was afforded
whether they would like to continue in the cadre of
ITE or in the cadre of T@ .It may here be pointed out
that fhere are better chances eof promotion and better

% prospects in tthe TTe group, though the applicants were

working as DITI which is in the TTE group.

(1) | That against the order under challange a Writ
‘petition wasvfiled and on 14.8.,85 a Division bench ef
the Hon*ble HihgCourt stayed the eperation of Annexure
T
?ﬁ\ : (m) That during the pendency of the wri?‘petition
: a Telegfam wa.s issued by the 0.P.ne 1 dated 4,12.85
S~ ; which is being filed as ZNNEXURE NO 7

(n) That after the consittution of this Hon®ble
Tribunsl an application under Section 19 of the Admind st
‘ rative Act was moved by Smme of the aggrieved persons
g 4 ether than the petitioners. And on 27,1.88%the anGble
P | tribunal was pleased to decide the case in fevour of the

S | petitionerg.A True Copy of the Judgement and order

dated 27.1.88 is being annexed as ANNEXURE fNO 8 to
tthis applications |

(o) That a permsal of thesaid ordeg will show that
reversion order was upheld and oréer dated 20.11.84 was
modified.

(p) That the applicants did not join the petition

\ @ | vut’ the Hon'ble Courts order is applicable om the applica

//////('ﬂ -nts also byt till today the Opposite party have not passed -
i

4ﬂ0ﬂ orders of promotion for the applicants.

-

contde s



Q) | , That it is apprent from the erder. of the

Hon*ble Trlbunal that the Hon*ble Trlbunal was pleased
to modlfy the pr1n01p1e of" promotlon by upholdlng that the
¢ld avenue of promotlon Chart ( annexure Noi ) sheuld
- be the basis for promotion fnr the applicant who fall
' 1nto the same catagery, It is pertinent to mention here )
thet the number of the aforesald cased is 129 cf 1986

| Rasidul Hague Vs. Unlon of Indla.

S ' y).‘ Thathe aanicants have made severgl representatlon
dated 9.5.88, 2.3, 89,3.4.89, 17,5, 89 and flnallJ 8.6 89
_ B o whereln the apbllcants pleaded that the order of this

S(‘ Hon’ble Tribunal be 1m1lemented with regard te the

~apollcants also as the Trlbunal had declareq that :- .
| " e . . Any subsequent erders on this subject

in v1olat10n of the above pr1n01ples W1llbe
nonest‘"

hY

True copies of the representation dated 2,3 89 and 84+6.89

are belgg annexed as ANNBXURL NOS 9 & 10 to this appllcatlon

%?i - 8) - | That desplte the said representatlons .and
"% remlnders tne opsos1te partles have falled to take any
' actlon in this matter.lt may herebe p01nted out that ‘
even W1th regard to the aforesald case, tne cpp081te
rarties took 80 Eong to 1mp1ement the oroer of this
mrlbunal th % two  of the appllcant were retlred and nd
benefits could actrue to the said aplllcamts, in as much

a8 the order of thms Trlbunal was passed on 21,1 88 and

the 1mplementatlon took’ plaoe only en 10.2 89 after a

/
gap of more than a year, Consequently out of the 3 apylicnat S

in case no 129/86 viz Rashldul Hag, S.R, Sagar, Q.A.K, °

e
- Hashmi only Mr Sagar coul@(benefit as‘the otter twe had

retlred and thus were denled from the benevolence ef the
order,

¢ o . COIlJGd e 7/7'




., | -7 - .
t) ~ Thet 38 per Office Memorandum no. A~11019/69/87=AT
dated 14.August 1987 of. this Hon*ble Tribunal tt wes

| laid down as f~olldwsv

" The orders ef the Tribunal shall be final and
binding on both the parties, The order of the
should be complied with within the time limit
prescribed in the erder, within six months of
the receipt of the order where no such time
limit is indicated in the order" .
Aperusal of the afore 0.M, would show that the Opp Parties

by hook or by errok delay the matter mmd to deny the litigart
of their just rights even after they have ebtained the
indulgence of this Hen'ble Tribunal.

S

4

= ﬁ)‘ That thé'applicants‘would.retire'from their
7- 3(' - services in 1% and 2 years respecfively and if expeditious
‘ ? . dgcisionvis not'given “in this caée-theapetitioners shall
., suffer an frrevarable los§ in as much aéfthis aprlicetion

shall beéome:infmuctous and petitioners shali be denied

their just rights .

- 4 V) B That on 10.2.89 the dpposite paftieg passed .
N an_order‘promoting:Mr.'S.R.sagar t% OTTI and a perusal
Bf Amexure 6 would show that the applicants were}éiso
.affected. Thus by this arbitrary actien the opﬁosité

. | . parties have deprived the appligantgof their valuable

- right ' , . . . ,
“v)oy - :\meuamw- ae por Honble Fribunals ovelir of ¢ 29,/.90 & g7 Poge \

' \ . . - W)_ | : Thét-the process of selection of CTTIis toking 1l
plaez as written examinations have already been held and |
%iva vece will tgkevplace and hehce it is necessary.in the

5 yinterest of justice that two post of BTTIs nay be rezerved

s

? |for the applicant$during the vendency of this case,

'}%ﬁ?% V&’ ' applicant has no other alternative, efficacious and speedy
& _

4

\
That in the circumstances stated above the

remedy except to'prefer this application on the fbllpwing

amongst other grounds,

P '. « » Ctl’l'td pa,gea/r-
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GROUNDS
O S, )
i) Because the opposite parties have failed to

comply with the ordess of thid Hon'ble Court‘which is
violative of principle of Juskiee natural justice.

ii) | Because‘by not éonsidering the répreseﬁtation
of applicants in‘light of the judgement of this Tribumal
the opposite parfies have commiited a grlés illegality

which is untenablein law and facts.

131) Because the order8® of this Hon'ble Tribunal
is applicable in the applicants case and is also binding

on the opposite parties.

iv) ., Bebause:the opposite parties héve not applied
their minds though the order was to the effect "that
those who had been selected and appointed in the combined
group according to the previous' avénue of pfe¥metien chart

should not have been distrubed”.,

V) Because the epposite parties have failed to
appriciate the order of this Bon'ble Tribunal modifying
the order dated 20-11-84 and holding it to be violative

of the principles and nonest,

‘Details of Remedies exhausted

The applicants declares that he has availed of
all the remediss availablé to him under the relevant

service rules ete,.

That the applicants have made répresentations
dated‘2—3~89,3~4%89&17-5~89 and 8-6~-89 with the regard to
the promo+t ion ef the applicants which are Ammexure No.9&10

9 &10 and same has not been consideredis and-déspcsed

¥es as yet.

A

COITtd. e . -9/“'
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10.

11,

Matters no previously filed or pendirg with any other

‘Court.‘ \

Thé applicant declares that the matters regarding
the relief sbught in this application in mot pending
or
before any other court of law,has been rejected by any

court of law. : N

RELIEFS BEING SCUGHT

That in view of the fects mentioned as above pa
 -ras of the application, the pumble'apolicants pray for

the followimg reliefs i~

é) That this Hon'ble Trlbunal may be pleased to

dlrect the opposite partleS'to implement the orde
~sx rs of this Tribunal datea 21-1-88 in the case
No. CJ.A. 129 of 86 (Annexure No, 8) to the case

of $he applicants.

b) That. to direct the opposite parties to pass ordere

-s of promotion ¥KE¥E #n the &b# basis of theold

< .
Avenve of promotion chart in the combined cadre

as held, by this Hon'ble Tribunal.

c) That to direct the opposite parties to pay a
' consolidated Travelling Allowance from the date

rottd
hMo of the order of this Tribunal viz 21-1-88.
77,,2,1‘- Hu av—aLuv olatel odl oppesite /=M€7 wel ', 24 -1e- 89, }—uw/?

:Dﬁﬁwézz wrErih HEAEE 4%é%ﬁ§r%f i

Pendi ng final secisions on the épplioation the

seeks the following interim relief:~

To direct the opvosite parties to reserve two -

posts of DTTIs for the applicants.

Not applicable.

Particulars of postal order

Postal order No. 1.No.DD777156 dt.25-9489 amountRs.50/-
Contd ..... 10/~
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IﬁtLiSt of enclosures

Memo of application along with 10 annexures

- vide index as enclosed ' :

VERIFICATION

I, Ram Autar Singh aged about 56 years, son of

late Darshans81nnh resident of 67 A Rly. Loco. Colony

- Mawaiya, ILucknow do hereby verify that the contents of
paras(a)to(x) and 1 to 11 of this apnlicaﬁion are true

- to my personal knowledge and belief and that I have not

_ ’ﬂ
N supresoed any material facts
\ _
Place Lucknow _ B Signature_of the applic
Hh + 1989 h
gt ed Ay DBl
} : . Advocate
\){ ,v/\i[ o I’o@,/n;/,eoﬁ That S—w /?am /9‘0-/(&/)'\5/7[1 aﬂ«/
]
'((];\257 S UW(‘/V(B’(/‘K/\ 7—71 m‘ka-a/@i oo \7/4’7 adf
o before. viie —
'” | o ' CDJSJ /49/%7
‘ . ‘ L"&O__Q-.f

-

Coumﬁ'f/%"’ /%&%‘/(/CQW -
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IV THE GTTRAT, ADNTNISTRATIVE TRIBUNAL
ADDITIONAT BENCH, |

Gandhi Fhawan ,Tucknov.

Ran Auter Singh &others vedens.  hpplecant.

Yersas

!

Dpp.Farties.

® 68 0800 00

AWNEXURE No.2.

“ﬁfj | B N.E. RATTAVAY.
Y { o office of the
~ General Manager (P)
Goreakh pur.

Dated :20,11.1984

0.8/210/15/0/pt. I111/1. 2B/ VI,

l

The-Divisional Reil Manager (¥)

Horth Bastern Railway.

DIT/BSB/T7N/S2I/SEE_

L

Sub: Avenue of promotion of Ticket

- Checking Staff.

———— " o s o o i S

1
+

The Railwzy Beard vide their letter Mo.E(NG)I-84/
TLi3-15, dated 25.8.84, ontogated tnat a suggestion'has been
maid to the Kinistry that the cadees of #ke Ticket Collector
andTravelling Ticket Examiners a1dtheir avernves of advance
~ment should %g?éﬁg the separate seniority list may not
be maintained for these 2 categories.‘ln other words,the
suégestions is'ta have s common cadre of Ticket Collectdfs

and Travelling Ticket ¥xemingrs. In support of thesuggestion

,it has been ststed tnat a combind cadre gives greater fiex

Contdv.,c..Zj




. A gﬂﬂd and juniors at stationary posts. The options

s

.-

- - )
gtion in the posting

s,keeping in view Their

snd deployment
~-ibility to tbe gdministr

of staff in Ticket Checklngﬁ categorle
ing dhe regard at the same time,

rements. further,a combind

the
performance and hav
ex1gen01es of admlnlstratlve requi
ng the chences of promotlon.

-

ranted to have theiﬁ remarks

cadre can help in equilisiz

The Railway Board W

sgl. The
pf thls Railway bdministratives On. the above Proypo |

"
Railway Roard also wanted to know the manner of filling in

pres ' ' ould
the posts of Conductor atb present and how these posts sh

be manned, if thecategories of Ticket Coliectors and T.T.E.

sre combined into a g ngle cadre.

For considering the avenue of promotion of Tick
dhecking staff,recongnised Unions were requested to give
their sﬂggestion0 On recéipt of the same ,G.M. has consi

~-dered all the aspects ahd have decided as under:-
3 /0 N

" At the present moment upto scale of Rs 425-64
T.T.E.s cadre and the T.C.s cadre are separate.
The merger is taking place at Rs 550-750/-grade
an G,thereafter Rs. 700~9OO grade bs a Selectio
post for the combined cadre,
For the Commerchal purposes,the work of theTi
Collector and T.T.E. are same in content. Sobo
thecadre will henceforthibe a combind cadre;Al
the new entrants and .-those who are nowworking
the initial grade of Rs. 260 400/-on the T.C.
"and IR T.C. side m11A be utilised henceforth

T.T.E.s side in the seniors will work on the
for takem from people to work as T.T'.E.s and :

yet promoted sshould also be cahcealedamd the

all be put on a common pool.

Contd.. ..3
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In t% order to propect theinterest of people whb have

*  already beenpromoted from the imtial grade to the higher
rppotions,the
grades on the ba51s of S@Dafat° avenue %gégé*from*g?éﬁeg
'evenues of the T.C.s cadre and T.T.HE.scadre from grades
) Rs-330-560/-right upto 700-900 will be independent for pro
-motion and there will be ho merger of the two cadres at any -
1nterm1d1ate n01nt i.e. Rs. 550~ 758 or Rs.700-900/-over a ?eﬁ.m
Peridd of tlme the ex1st1ng 1ncumtents of a separate cadre
will run out thesystem and the combind cadre wi 1l get stabli |

\ -shed at each level of promotion.4§,

In principéle the combifid cadre scheme as discri .
; ~ ~bed above will De broqght into effect from 1.12.1984.
\Y’ .‘ ~ Board cen also be informed that on this railway
i \ we have decided on g combgnéd cadre and el aye‘implimentingit

from 1.12.1984,

In view of the afore said G.M.'s decision we
have informed the Railway Baard that we will act as ver G.M.s

decision from 1.12.71984,

\ ' - As regards filling up the post of conductor(@25-6t
’A. (425-610)at present it is filged on senioriyy and suitabilify
3~\ “basis from T.T.Es group working-in grade_Bs.330~560;There will
no change in filling up these posts in fatope also.
‘Tou are,therefore ,requested to kindly take
section accordingly.

84/~
For General Manager(D

Copy forwarded information and Hecessary action:-

1. The General Secretaryfﬁorme,inreference to his letter
(\:i) no NERMU/AVC/2dated 19.70.84, -

rmkfé Presidnet /P.R.K.S. Union in reference to his letter

& <\/’ no PRKS/c/AVC/84, dated 10.10.84,8%

Sd/-

For General Hanager ( B



-

General Mamager (P) N.B.R.&otherse....

1

k)

LU NOW BENCH LUCTHON

Claim Petition MNo.. of$989.

Raln ﬁll'tal‘ Siﬂ%h &Others R u:- s e e s b e App@ll&l’l’t.

. Versws
Dpp.Parties.

_—n—-—-_m—.——.—.—_.—-.——_-_‘—-.ﬂ._— &

N.E.Railway office of the Gen.Manager

(“) Corakhpur.

No, E/310/15/OfPt/III/TTE/VI dated Nay 16 1985

Divisional Railway Manager (P):

North Eaﬁ&erﬂ Railway,

...——.-—-—...—.,-.-.m.—n-._.—.—-._—.

u.._.--.-—-——....—-——..—..--— .——_.-—.—-p.—.———.....-..-.‘—..«._..._ .......

-————

Ih contlnuatlon of thls office letter of even
Wo. dated 20/21 11.84 follOW1ng supplementary orders are
passed regardlng AVC of Tlcket Checklng Staff-
5 "The gpoupsin which TC's and TTE's were working

on 31/12/83 would be the deciding factor in revard tp their

“further advancement.They would contanue in the category in

. Whichihey are'wofking buf would be adjusted in their own

eategory in future vapanciest

You are,therefore,requested to kindlj take actipn

accordingly.
| sa/ Illegible

For General Manager (®)

17/5/85

COEtd...».a u-u-2/""'
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| Gopy .forwarded for information
t0ot-
! . - R .
"" . . General uecretary
| oo
’ T ‘ to his letuer
2. o Oeneral Secretary,?RB
to hls letter No.
NS ) -
e '
! Sy ~
o 7_
.- | ) 3
AM: ., . :
v ’;. R

%2
S\
_ _?%; .

\’L
-
}
.
\
|
X t
|
|
|
.
"

XTEﬁRI1ﬂ refemence

ﬂo. NERMU /AVCua doted 18.2. 85

S I\ reference

1mhs/c/ﬁvo/85 Dated 27«2+ 85

Qd/-T11e ~ahle

“For General‘%anagor(”?
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2% T IN THE HON'BLE CENTRAL ADNIKISURATIVE TRISUNAL
N - Circuit Bench at Lucknow

Y - Original Appin.’ No, of 1089

- ‘j Ram Autar Siingh & Another

44  PRam Autar Siingh & Another  ....... Apnlicants
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(_d) D.P. means departmental, All Trsffic Divisions will
B .. & form one unit for promotion. }

(e) Sr. T.Cs /T.T.Es in scale B, 330~560 (RS) will be
‘promoted as Platform Inspector in scale 18,205-280(AS)
- on option and then as Head T.C, B, 425-840 (RS).

OTE := On receipt of the Regised Scale of Platform Inspector
' " .further amendment in the A.V.C. will be made,if
necewsary, . D

'(£) Passenger Guide in scale B, 110-200 (AS) should take
their place in the sentority list of Ticket Collectox?
in scale @. 110—180 (AS)hs, 260~400 (RS).

,;(9) Head T.Cs /Conductors/'r T.Is scale B. 425-640 (Rs)ﬁ
‘ wilL be first promoted as C. T.Ccrbo 550-75%0 (RS)
1 and ;then as Sr, T.T. I. B, 5502830 (RS),

Sd/- H.N. KIDWAL,

Q - . C , _ CCS/Gora,khpurJ

; Copy torwardod to:- : | . i
e 1, Divl, Supdts., N.E. RailWY. LZ&‘VUN /BSB./SPJ; -
T 2. All Personnel Officers, N.£. Railway;

- 3, Addl, CCS/G & Add1, ccs (cp) / Gorakhpur;
4. General Secretary, NERMU/ NERBU(PRKS)/Gorakhpur.




-*1 ° _ IN THE HON'BIE CENTRAT ADMINISTRATIVE TRIBUNAL

4

:gi CIRCUIT.BENQH AT LUCKNOW
) Original Appln. No. bf 1989
Ram Autar Singh & Another fesenan | Applicants
, Vs -
G.M.(P), N.E.Rly. & another .......  Respondengs
_INDEX,
li@ Annexure No. 1 | Copy of A.V.C. dated 23.5.74
2. Anmexure Noe 3 Order dated 5.7.84 (Promotion™)
‘ 3. Annexure No. 4 Copy of letter dt.27.11.84(Promoth im
o 4., Ammexure No. 8 Photocepy of the judgementand erder
g | . dt.27.1.88 of the Tribunal.
Y '
5« Annexure No. 9 Copy of Representation Dt,-22%=
. | 2.3.783
. \1’ 6. Annexure No.10 Repressntation dt., 8.6.89
Place : Tucknow
Dated: September , 1989

Dt

(D. BHATTA)
Advocate

Counsel for the Applicants

.l
7
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'3  oty Ml“tm seasees Applicomh

DR N
“WER1ys & ansther "”” ane |

GENTRAL AnMJni53§§T1vs TRIBUNAL
ADDITIONAL BEKCH
234, THORNHILL ROAD, ALLAHABAD,

§Os CAT/A1ld./ - "' pated Allahsbad, the 21/1/684

OFFLCE My,

_Registration No: 0.h0/B K 129 of 1986,

Kashidui Haq*& Otherée C T s Appliocant’s.

Versue

- Union "of India, 0 sea Respondent*s

A copy of the Tribunel '8 Judgement dated 21/1/88

in the suove rnoted cese iB forwarded for necessary actici.

¢
¥

Sd/- TLLEGIBLE.

"Por Deputy Regis trer (3).

fnclosuress Copy of the Judgement dated 21/1/88.
To , ' : o ;
1) Shri J. Sehal, AdYe

. (2) 811 Lel 'Ji Sinhay Adv,

- % x ® o FE
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Riss ERVED
CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD,

PEE IR BN 3

Bogiatration (0,h,) Noy 129 of 1986,

Bash!dul Haque and Others. vees Applicants,
Versus )
Un;on of Indis & Others. ccea Respondente,

Hon'ble B, Zaheer Hasan, V.C.
Hon'ble Ajgx Johri, a,bi

( DELLVERED LY BUN, auni okl A, NQAJ

_ Thie 1B an application receivod under bect1on 19
ﬂi the Adminietretive Tribunel Acts XIII of 1985, The
applioante are ohallenging the order dated 20/ /1984
jssued by the General Manager, Nortb—Eastern Railway, &b
order dated 16)17.?.1985 issued by the Genersl Manager (»),
North Bastern BRailvay, B0 order datedv5/§.8,1985 issued by
..the Divisional Railwey Manager, North—Eas tern Reilway,
Jucknow, and the telegrem dated. 4.12,1985 also seued by

the Divisional Railvay Manager, -Lucknovs
T§:<\i The applicants' case is that after having been

a8 Ticket Collectora-they were promoted a8 Senior

ppointed
;I:;oket Collectorse Accordiﬁg to the avenue of chart for

omotion after the imitial recrul tuent 88 8 T.Ce two

‘Pr
channels were available 10T furinel “vomotion to them, One

1

was the channel to the Senior 1,08, end Head T,C84 category

ar.d the other was channel in the Travelling-Ticket gxaminerﬂ'

group and then to the Conductors® poste. ‘Onee a person in

the T4cket checking group hed reached &8 grade of ke 425-640

and.a pcrﬁon from T.1 1, group al®o reuohed the sane grade

o5 A Doemidor there wep ageln . merger ol botv the grcupﬂ
iuse o sonbiined oLAT®e yor fjurther pronotiun to e pu~ :ﬁ

Chief 7 oket Collector or Senior

2, T,1e in the gruae ol BebSY

l
|
|
l
\




» o )

Y B |
- / . ;
‘ By 550-750 persons from the cowbined group in the grede of H

ke 425—640 were to be considered, The next prowotion after &

the prade of B 990750 wus awyChief Truvelling Ticket Inbpector

! N

i avenue of promotion chart conti»i

/ nued to hold the field ti1l the issue of the fmpunged letter !

orting to

/ in the grade of ks 700-900.

al M. .yiaeger communicaling a decisian purp

/. by the Gener
e Hailway Boards By this letter a !

follow the instructions ot t
// ‘ policy decision was tuken thet a separate.seniority list need

{ ‘ not be prepared for the two proups snd there phould be & common ﬂ

ing Ticket ExaninerS.

caudre for the Tiwket Collectors and Travell

This letter provided that in the case of new enterants as well

the imitisl grade of k,260-400 on the

as of those working in

/ Ticiet Checking side they would be utilized on the vasis of

PR
- ——

seniority os T.%.Bs, OSo far b the pers s, who hed alresdy

< e | ‘\T”

N been promoted, were concerned separate avenued of promotions

were to be maintuined ripght upto the grade of &,700-900 wid
there will be no merger of the two cadres et any intermediate
point for thew, According to the upplicunts the policy vet out
‘ in this letter of 20,11,1984 in respect of Iurth;r pranotions
of persons who had already Leen eprowoted irom the initild grade

- to the higher grudes was a departure fram the policy laid dovi

| by the Reilvay Board because they had been ewphesising tliut

)V\ ::::i::@mfadfe should be maintuined, Thus the decivion ol the

; ‘ anager because 1ncon81§tent vith the instructions of
the Railway Boarq. The rerger wab in any case teking plece in
t§°‘1974 avenue of promotion chart w3 the incunbent vhen thc; L
reached the grade of R.425-€40 were secking prowotians tOgetuer{
to the next hi;her grade, Yhus lhe separation irom the conbirs®
cadre~imto individuel cadres wus enuncleted by the poltoy 1niﬂu
dovm in the Jetter of 20511;1964’hm§ resul ted ir dvsoo ”

lott to the incunbents of the Ticket Checking proun v,

—-—
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wmoti anel posts and, therefore', they should pot bave been \

affected except {for considering their case for prombtion frow
the post of Conductor whiich they are holding tb the pemt of

0171 end if 1t wab interpruted that thcy could seek promotiou

in their own line even then from the post of Conductor they

should have been posted to the post of CLO whenever u vocuncy

aros e, They hnve fur ther ulleged that no avenuse of promotion s

cherts hed been prepared after 1974 and the policy luid down

i1 NovewbeT, 1964 letter could only be 1mplementcd by muking 8

fresh avernue of proumotian chart to elley all ephere of confustion

: i,
put this was not donee yhe busis on which tbe aste of 31.12.83 '
pes been choosen 18 also arbitrarye e 1etter of 50, 11484 hud

to beconme effective 1rom 1,12,1984 and, iherefore, the revised 1

| policy could have been implemented v:ith effect from 1,12, 1984 ,

:T | end not pefore that date. OR 31, 1241983 thie upplic:mts 1,2, and !
3 were ¥ orking in ToCe group &8 Heud %C and upplic:ar.t No,4 was
working & pescene er gulde, while on 1.12.84 applicants 1,2,end
Phat the rights of ihe \\

% wWere working &8 pLids in 14E £roupe

4 would cantinue to b

gpplicents T 2 wrd 7 e in TIL group and codd

ed by & letier oi May 16,1985 Due to wis-inpterpre-
s 6, 1965 bhus

r of 16. 5,198)31& order dated 6o

not ve chang

tution of the jette

LA ‘ '
Y ' be el jusued whire Lhe applicunts 1,2 gnd 3 have peen reverted
uOhOuLtorb to the pCBt of C1C i el pJndcl.w \

}’ frou the post of
\ d in their pluce 88

P ' 6,7, 00d ¢ huve beell girec.ed 10 ve postie
cgoncutorse 1o oppor tuni® wgs given to
e neithel given any

e app)i.cmxu: far Bhow-

irg caube pefore reverLing them, They wer
will like 10 gO vack to the cadre

chanceb of pr gmotiar

optiam to decide whether they

of TICs, According to them there exre vetter

and better protspect jn T1k group b

5 jp thie gr tpe

of Buperior pos ts
to those jun ors who were i Pl group on D

J

ectuse thcre gre wOres vioe?

a

rhis plven aninte !

12,100
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voouncleus Ju the wenntime thedr Junl orks who had not 'oytod '
: ‘ i

got prowoted ru:thor 411 the TO group sud, iherafure, rurked
senior to those who adopted for TTEs groupe According to the
respondents there hes been no departure from the policy laid

down by the Reilvay Board and a separation from the coubined

cadre at pertuin s tuge wnd pcale of pay hasnot resul ted in eany

injustice OT loss to the {ncumbents of YC5 Eroupe the comwbined

cedre has been introduced.with effect fraoum 1.12.1984 for those

who were in the initis) grudes wnd Beperation hed beuvn ordered

for the exioting {ncumbents 1D the Bcule of Bo330-560 und above,
I wayy 1984 ufter due ¢ aupul tution with the Trede Unjons 1t A
was decided that the decd dixg faotor in regard 1o further nd—

yancenent will be the group in vhich & perﬁon‘Wuﬁ working on
31—12u83, Prus pulsons who vere jn the 1ntermedjate yruedes from '
R o 330~560 and shove hud to Beek'promotiun in their owh cudre in

orking on 39,12 the appli~-

vwhich they were W #3, ON this sco1 e

not entixled for

pormmotion 10 the grade of &,700~900'

canls are

o1l comb;ncd'busib. The app]icunts vere promotcd on 27+11.84 &S
¢rnductors o the Lulb of'the pre«revised gverme OF promotion.
pheir subetentive position &b on 31.,12.83 wad Laxen into couwsl-
geration and they were pdjus ted i1 their own group in the Balie

\

b

|

, 1

ey have not ben put to iy €iS- ‘
l

grode, 1e€o B, 650-T50, Lhus i
{ of Ccnductor was in the grede of '
) i
{

t w,rlicr the pos

gdvontelte
R.;.425-—64O and it wes filied frow {he group. of TIks, lbe post of i

550750 wes opcratéd culy after

Conductor in the grede of fsa

12,6,84 4 Lurlier 10 thiv o the vasis ol conbined ceutority in

R 425-640 promot

the gradé of jons were made to the poet of \
proie & CLCB 1t v jueorrect thut the popt of Conducter in th:l
scile of . 550190 web filled from piMls end cpcs in the grade |
ol m.§50—750. The cor:quctort while working on the tredus get

only‘b trevelling 71l ovancCes Tl)e p():;to;f prey i tie grude of
e HHO=140 4i Lbup not Guperior to the pos tof cpC in the sewe
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motiqm chari options hed to be given and then prdmotionﬁ were
to Le made, Therefore, the fate of the group nad slready been
decided when they gave their options and they are thus entitled’
to remain in thet group omly., To adjust them similer pey sceles |
have peen created, The pre%eht orders have made the separate 1
chennel in their ceses because they had earlier opted to remain;
in s, It vas yh onlv vhen they came-in the grade of Bse 425-€40
that o combined seriority waee nade, The applicants,therefore,can.
not complain thot their groups heve been chenged and the date |
gz not help them at allg The ]egrned consel for the Governﬁcnt

vnspondents repelled the cantentions raeised by the learvsd coun~

" gel for the applicants on the ground that new enterents and the

existing employees are definitely different clasaesvand the  i

‘Reilivuy Loard's instructions had been issued after due consul ta-

tion with the labour representatives, The Generel Manager is

empoviered to freme his own rules, Rule 125 of the Indian Railway

Establishment Mannual 18 only a gvide end noright of promoticn

bhas been Taken aveYe Since restructuring of the post was dons

vi th eifectvirou 1,1.84 to avoid unduc edventage to soue tnd 1
denlal Lo olhers ghz- the dnte of 1, 10 ET wa fixed far fixing !

the cadres of the existing employees pnd putting Lhem Leox dn
their ovn chernel i ot a reversion the pay being the same, 11

18 not putting thew irom one grrnde to gnother, The leorned coun—;

tel for the gpplicents mede furtber contentions thet the rules

once fremed become law, It is rot @ question of policy natters
und if there ere aw guid-lines they should be supporttd by

cut1ielens TeasorF ~therwise they will be arbitrexy end bit

Articie ié cf the coms i tution,

o e e IS
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. , 5e ~ On the point whether posting 88 TTE i8 a promotion

or not, the ratter does not neeq much argument, The reBpo‘ndPntu

< ‘ ana laid dowr in their letter 0f 20.11,84 that senior persons

111 be put to work a8 TTES gnd the Juniors as ICs, Earlier

P
»

3
B

they vere taking options frow anangst the TCs vhether ‘they “111
like to wark as TTBs, The applicants have brought out in tbe
applicetwn that the TTEs 4o £et 8 chance to earn Travelling

Allowance. Travelling Allowarce ie nottermed as extra wages and

e v

it 18 only supposed to l1odk after the out of pocket eXpenses in—

curred due to the recelplent heving to remain evgy from his home

1t i8 enother metter that 1@ does beccme 8ddi ti onal earnings as
pereoms getting it use the sllovence to their best advantege,
Thus it becomes &n attractive proposition and employees lock
‘xorward towards wurking on such posts, But all seid and one it
is mnot extra'remuneratl on, It 18 only in this back~ground that
y options are telen eand those who opt are only posted as TTRa Th::

TTPs post does not 1ie in the channel of pr.omotion of IC's, 1%

o

is,therefore,not a promotional post, The conémntions raised by !
' i
i

the learned counsel for the appiicants thet 1t is promotion to

@ ) get posted as IIEs is,therefore,not tenable. L ‘
6. ~ o the issue of the cut off date, i,e. vhether 1% 8houe
1d be;31,12,83 or 1,12.,84 the only justificetion put forward by
the r"eepox:dente is that restPucturing of caires came on 1.1.84,

To give equitable edvartages to 1Cs & TTEs, the position as obe
taining on 31,12,83 should be the guidiry ate, The spplicents |
ere objecting to it on the grognde that by this time they had ;
elready come to occupy & oertein. posi tion on the basis of then
ensting AVC and rules, Thus they cannot be sent baok to the

position 'ws 1t exinsted on 31,12,83, Ignoring the Xemx olsim that

LA, ' they hed become used to the extru earnings of truvellirg allow-

arce.vhich vill be denied to them on their going beck to the

Ea

positipn of 31, 12.839 ve do not see much force in the justiﬁca

4 tion aﬁy\argHLents that this action ensures equitable treatment

HE R
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grade poste on 1TL's wide vhile there is no inorease on 1C'a J

n-‘O-

to both the s end ITEs,snd therefore, they should be put fn
positias vhich they occupie¢ on 31.12,1983,
Te In their rejoinder the position after restructurirg
hes been indicated by the applicents, Tﬁey have indicated the
potition a5 follows g

1,C, GROUP, 2,75, GHOUP,

“Grade ] T [ CRances oI f - Tt e .
in Posts,f promotion Chances of promoticns
Rupees, from lower Posts, fram lover post,
[ __post, l__
350560 28 " 126 .
425-640 59 182% 71 56%
550~750 17 33% 20 28%
700-800 __11_ 58% - 55%
Total, 107 , 228 :

on 30, 6, 1986,

330-560 28 142

425-€40 51 1826 73 51.4%
550-750 17 BE 20 . 27.4%
. 700-900 __11 _ 6% Ak 55%
Totel, 107 246 .

Their plea is that there are more number of higrer
L
g8ide, Also a new entrant i1s 1likely to advance more quickly then ,'[
. - !*
the applicents beceuse he will have an opportunity to move from ;
C
i

ore pott to the other cither as a 1IC or T1E on the basis of the

opporturities aveilable t0 a person in the lover grede for j

f»

. i |
conbined cadre, 4 calculztion of the percertages indiceting the %i |

| » |

corsideration against a hipsher grade post on the present dis~ !

i
i
t

trivutim cf’posts in the TC¢ zroup ond G9F group as given Yy

; %

the applicents will indicate that for a TC in the grade of "i

ks, 330-560, 162% chances ere aveilable for promotion to the “
|
{

next goade of F,425-640, While in TIE group these chances are -

limited to 56% only, There is not imich veriation in promotionsl

chenced from the grade of F,425-640 t0 B5,550-750 and t_hen to

S . S S
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£:,700~900 vhere the pei‘centag,eﬂ are 30% and nearly 55% respect
ively o The coantentions,therefore, of thevapblicanta wat 1f they

are sent back to the parent cadre they will have lesser oppor-

turity for promotiam ere not torre ocut by the facts se available

PR R P P g, . .
Fads GG ¢u-—3.p\4u\..;_y ¢ i Tleican 14 iuw applicanys vitv nie

‘7‘...
working in the grede of,550-750 on T1ks side go back to IC

group in the'aame grade becauBe their chancesof promotion to tge
next grade ere g6 a matter of fact, better than the cherces that

Thaj
they bad on 1IBs side, It im enother matter k< Ly this process

they will bg losing the joy and pleasure of travelling on the

treins exd thereby earning extra travelling sllowance, As wx we
beve already Baid travelling allovance cannot be considered a8 &
remuneration, It is paid for the epecific purpose to meet the'ggi
of pocket expenses which one hasto incur when one leaves his home
st:tion end coes to en out statién. Thus there is no strength in -
the argﬁmefta put forward by the applicants that they are being
put to d Eadvantage in matters of promotion by being sent back

to theil}original cadre in vhich they had progressed upto the

grade oI Bse 425-640.

B, The contentions reaised by the applicants that the

fresh entrants are likely to gdvance T
cants bregusc they will have an opportunity to move in the com-
4enture and it 1s not likely that such u

ore cuickly then the appli-

Yined cadze i8 only e conj

s nituation will arise, The chances of promoiion even in TCegrouy

ere in uo VIB,V worse than ihoee P Wi proeup end Lthere 16 no u\ml‘

possivle 1n FLEe pivug Lot can resint An Hﬂﬂﬂlﬂ‘

otior to the nev entranis to casdle then *ﬁ natel the |

erated prom
de of Pse550~T7504 b

petiti ners vho have already come tO the gra

This ﬁggz\is purely hypothetical and cannot be a ground for

ashing oi the impunged orders.

ed covnsel for the respondenta hes relied on r

R The le exrn

Hon'bie Supreme Court in the case of the

a judgement of the

Mot g e avv

+ e e Y e,
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) in the rene or with the euthority of the Presedent of Indie axd

I}

k

\

b&aiu not in eny wey seek to emend the Presidentisl Resolution of

\
|
|
|

o . had 12 - .‘
State of Xysare ang another V, G,i

S.L.R.753)

o Purohit and others (1967

wherein the Hon'ble Bupereme Court had rejected the

of

L.
arguients advanced by the TreSpondents in that cese by observing

that the conditions of_service applicable immediately before
the appointed day to the case of ary person allotted to the
new Stete shall rot be varied to his #disadvantage except with .

the provwious approvel of the Central Goverrment beceuse chences
\

. t \
of promotinn were not conditions of service, In the present

case it 18 not the chences of promotion that are under dispute

" es the observatiors made in pare etove SLov, but it is the fin-

erciel loss due to the applicants not being able to eern travel-
ling allowance which has become a cause of" the applicatim,

10, In the case of 5,k Karkharis & Others V. Uniom of

Incic & Others (A4.1,R,1974 £,0.2302)vrich hes been relied upbn

by the learred councel for the applicants the Central Excisc
“ervice, Class I and the Indian CustcmyﬁService, Cless 1, were !
corstituted into & Biﬁgle service with effect from 1%,8,1959, ' !
The resolutidn cor8tituting them into a single service said that
the service will initially be formed from anongst all the exist-
ing Cless I offiters of the tvo services, vho would henceforth

be vorne or. e single combined cadre for ell purposes, Thies deciw
sior. vas cha]leﬁged Ly the meubers of the r..p ctive services on
the grounds that the petitionere weré appornted cx 13,7,1959 end
the Government Order had merged thew on 1.4.1559 for‘purposes of " -
deterrinirg irter 8o seniority, Tbe'ﬁon'ble Supreme Court in thif

cese hed held thet the subsequent di-ecision of the Sovernment

had no lexel velidity as it wes not purported to have been made

|
|
|
|

Ahugust, 1959 end, therefore,the Government hed no suthority tc - - D
over ride the Presidential Resolution by a subsequent decision i&

Ly
which 1ecked Jegel enthority, The learred ciunsel for the appli- Ly

L

cants was of the view that since the eurlier order had been made
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Y . the General Eznager and the SubBequent order weg made by the
cp \e! Fersonne)l Officer ir the ritio of the Judgenent 0f the

Hon'vle Suprene Court the Bubsequent order vashad in law, The

Bare, The origine 'order thet bed been i85ued on 20.11.1984did *
not lay dovn &y cut off date, It wastha rmisy of May, ry.b; /
Which brought in the posstion s ed6ted cu 31,12,1983, ine
epplicents' please i that the position gs on \1.12.1984 Bhouid
Lave been taken into consideration, Once it 18 agreed that a
date should be %adjns tments made to suit g post cannot be ‘
ternied as over Btepping one's powers, The order of 20.11.1984, )
according to the Tespondents, protécted the interest of the |
people vhe Had already been promoted from the whwimak initied
grade to the higher grade on the basis of v sarate avenue .of
promotions by éaying that the -aVenue' of TCs group and TTEs

group frow the grade \of.ps.33(jmﬁﬁo Tigkt upto the grede of p,
700~900 will re independent far promotion smd-there will be no
merger ‘oi\;l;e<two groups ct any intermediate poixft. Thus the
exjstingﬁﬂcumbénts %111 run out of the system end the combined
cadre v.rilll get estublished at esmch level of Promotiam, It also
:aid that'\the cowbired cadre scheme, as describec abcve, will be

biougbt into effect frow 1,12,1984, We are not egble to gppreciat
as fo hov.: 1f a perscn who waes in the grade of Ru.425-64o.andw’had .
g0t promoted to the combinca grade of k. 550~750 would have ;(f-
facted the combined cadre in the grades of B:,550-750 &nd Bee |
T00-900, Ve do ot think th:it thie excrcife wps at all negesdnry’
and to thia aveant +he pwdowcven o6 ko wppriventts that oiuce b
j&ey bad alreedy cune t& cocupy a position in Lhe combinefi |
‘gr(_vade of ;550—750 after due selection &t Conductors, they \3 |

s ' ~ . the sgme
ghould not-\have peen sent back to the TC gIoup(‘il the sg

grws @‘ﬁfﬁtwe. This has unecessarily created o-heert
burn amﬂresul ted“ in some of those who were junior and who wer

P

S |
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/ ¢bove Should not have been distmrbed, The order should haveZ/

- 14 - A
on the TTEs cad_re in _the grade of &.425—646 end who could
get promoted to the gradé'of Bo 90=-150, \rnict; ie a selectian !
grade, got an unintended benefit, Not orly from the aspect tbatz
tha ~omtiynance 0f the mm]_icqnta would not huve meunt serious
dicl;ﬂ'""ion to the c.nmb1ned cadre but glse on account of the
fact that .an unintended benefit has accrued to those who would

have rot got it hed those vh G dy been selected been

kept where they/.v'ere, this portior of the order has x to be

s truck doE Ve feel that thoee who had been eelected and

—
appointed in the combined group, according to the previous

gvenue of promotimn chart, to the grade of B, 550-750 and

applied to a1l those who had not yet ci‘ s 8 ed the grede of

e 425-640.\/}

11. Thus though it ie not a caBe of reversion 1{ the
applicante have been sent bacl' to the post in 1¢ group in
the grede of b, 550~750 we fell that there was ‘uo neceqsity

of makirng these adjustments end, therefme,/ﬂfzpplicents

ehould bve ellowed to Te on the p
been promoted in the grade of Bse 550—750 in the combined
‘cadre, on the basis of the ol1d avenue of promotion charty >
on this short point we, thereiore, allow the ‘1';plicr\tio~
7, 1084 in respeot of those,
deged

und modify the or,dm,.mu“mg -
who hed u]ready heen seleoted und who have now Leen o
to go back to TC grovp. Auy subsequent orders on this sub-
ject in violetion cf the above principles will be anoh,

i

Parties will bear their own cos 18 o

S8/~ o 58/m

Member (A) Vice — Cheirman,
De.teds Jeruary 218 %, 1900,

‘ THUL UMbt e/
53/~ D,Se DWBEL,
' Section Offlcery
g Central hdministrative Tribunel,
' Allahabed.

A
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A IN THE CENTRAL ADMINISTRATIVE TRIBUNAL /§9

Ram Aute;r Singh and v«another XXXX | _ Applicant

Vs
GeMe (P) NE Rly. and anothér eesee

Respondents

ANNEXURE—67
. To '

The General Manager (P),
gérékﬁi&%way'

THROUGH PROPER CHANNEL

. Subi- Posting of CTTI/Lucknow Division as
per court order
V*f . Ref, _ Your Order No. E/210/15/0/Part III/TTE/V1/
) . Loose dated 1042.89
v .
[ - Honourable Sirs,

With reference to my previous application in the
above context, I have to request your honour as under :-

I was promoted from CIC/STP to DTTfE/GD vide
DRM(P)LJN order No. E/II/ZOS/Updraglng/TC/84 dated 5.7, 1984"

~

with following CTCS.

 Shri Rasidul Haque CTC/GD 550=750 to DTTI 550~750

i S 1.
N 2. Mr. VeTrigunalt CTC/GD 550-750" to DTTI 550-750
\iw\ \ ~ 30 Mre ReAsSingh CTC/STP 550-750 to DTTI/GD 550=750
44 Mre SeReSagar CIC/LMP 550-750 to DTTI/CPA 550-750
5. ' MreQeAeKe Hasmi CTC/GD 550=750 to DTTI 550=750

After sometimes the above all persons were promoted
A

to the posts of Captain Conductos in scale of 550=~750 vide

DRM(P) LJN order No. E/RE/205/Upgrading/TC/84, dated

27.11.84 on 20.11,84 GM(P)GKP revised AVC of ticket

chacaking under the pressor of NERMU and as such we all

the abOVe (5) Five Captain Conductors were ordered back

S
_to CTCS 550-750 at staions to the,posltlon of 111.84 which

Q //@“)

//’\\u/ \) éé& | was 1rregular and unreanable. -
 Lrregtots ==

The case of revismg AVC from retrospective date

i.1. 84 was challenged in the Trlbunal for protection vide

&ourt case Rasidul Haque & Others V/S Union of India

case No. 129 of 1986,




~ ;f“policy% The n,ggurable eourt held that
the persons already promoted prior to 20.11.84 would have
not been distufbed and this policy can be operative after
20 11. 84.2 This policy was not for 3 1nd1v1duals but it
was for all th0se who were promoted and ordered to go
back to TC.group. The concluding para={(II) of the

Tribunal Judgement dated 28.1.88 is as under.

The honourable court says:- "Ue, therefore allow
the apvlication and medify the order dated 20.11.84,is
perpect of those who had already been selected and who
have now been ordered to. go back to TC group."

Here I want to dra& your honeur‘s‘attention nyself
(R.A.Singh) and Sri V.Trigueait.have also been selected
and promoted>and again we are ordered fo go back to TC
group vide DRM(P) LJN 6;der alongwith Sri Rasidul Haque |
and Sri S.R.Sagar..The case was not fo: individuals but it
was for policy matter. Henee it is undoubtedly eperative
to all the above (5) persens{‘

GeMs (P)GKP vide letter No. dated
ordered posting of Sri R.Haéue No. (1) Shri S.ReSagar(4)
and Shri Q.A.K.Hasmi No. (5) and made a mistake by omitting
our names on serial No.2 and 3 of the above list which
voilated the court order in the following manner.

standing

‘One thing more to add here that there is/meshing~

GO that any judgement must be implemented within six

months: (Maximum six months) vide letter No. 11019/69/87-AT

" dated 14,3Auq,87 coby enclosed herewith.

(1) The order pessed on 28;11.88 needed implementation
with six months that the maximum upto 28.7.88, whieh is

not done voilating the same Ge02

(2) The case was challenged for getting oppo;Funity

of Travelling Allowance, but we are still'depriveq

of the same.
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(3) The constitution of India Article 311 provides
equality of chance as fundamental right of every
ctizen. We are deprived of by promoting serial

Nos1, 4 and 5 and omitting serial No.2 & 3.

(4)  The junior should work at stations and seniors on

line the formula is not adopted as so many juniors

are working as CTTI's.
The above irregularities clearly indicate the

partiality, delay and voilation of Court Order,

I therefore request the administration to rectify
the mistake without prejudice within (15) days to avoid

- ‘contempt of court and order i-

,( (1) Posting of myself (R.A.Singh)CTC/LIN 2000~3200 and
Shri VeTrigunait(CTC/GD 2000-3200) as CTTI/LJIN Div.

(2) Sanction of consolidated T«A. from the crucial date
of operation of Tribunal order from 29.7.88 as we are
forcibly deprived of the same on administartive accounts

(3) 1If there is no vacancy in theLucknow Division the
Jjuniors should be posted as CTC fpr accommodating
our selves as per joint cadre or the juniors should
‘\:f' be shifted to others divisions. '

e - (4) The persons responsible for such negligent work and
disobeying court order should be suitably punished
. to save constitutional right and to save the Prestige
of the court,

I shall be highly obliged for emergent redressal in
this case other wise I shall be pressed to knock the door
of the court.

‘Thanking you,

Yours faithfully,

“3 ,\ i 8d/- R« A. Singh

Ofﬂﬁd crc/aé/z/sg CIC/LIN
g@ﬁo} Dated 2.3,1989

1. Advance Copy of GM(P)/GKP to rectify the mistake
without loss of time. |
2. Advance copy to DRM/LIN in person for immediate actdon.
Yours: faithfully,
Sd/-(Re A+ SINGH)




5 e . IN THE CENTRAL mm:smmvn mmnm.
A\ | | m Autar singh & another . '.f..’;.:_:. appnumt

@My (P) NoE,ALYs & @NOLHOr see., Respondents

| smeee: 10

m Genersl lunanr.
N,E,Railvay,
G.'-’..s!lz_
subs Reg,xding my pocting as c'n-z/x.uennw
- Mvision .
Refo BY epplication to Gu(P )/GKP uo; -
_. CTC/RS/2/89 dated 2%3%89 and reminder
: | 4 NORCTC/RS/V/89 dated 3.4.89 md u-o
< | & XR dltﬁd 1755239, L

nost respeatfuuy I beg to say that I was promoted.
- as PPTI 550»75@ along with following ms vide BRM (P)mu

order Nos R/11/205 Upgrading/1C/84 dated 5,7,34 as per
M
' joint sentority,

e srt uum Haque C1¢/GD
i 2 * ¥, Trigunait CI/Gp
\[ T mmu- R.A.singh (Myself) c'rc/sm
o~ (A s.a. Sagar CI/op
S " " c.a.x.malsu c'nc/ea

&

. B

m uun ve al} tho ftv. 171 vo:g___’un
pmoeed to work es captain conductois in S500750 as
per joint unior:;ey vida »RM(P)LMN order waes/ |
Upsrading/1C/84 dated 27411384, ‘Mean while aM(P)/GkP /
has 1ssued a revissd aAvC of ticket chceung on 20e13w34
with the ume ve all the above (5) conductors w;_r; |
& { sent back to CICS a8 on susac wiht retrospective effecs;
which vas 1rmuIat and Wm;blq@ The whoxe policy
/ is cgol.

| tllm case of revising AVC of ticket checking from

~
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retrospecyive date was challenged in CAT case No. 1%
1986 Ragidul Hague and others V/s union of India. -

The decision is given in our favour quacing -
the revised AVC policy. The court heid that the persons
already promoted prior to 2011484 would have not been
disturbed the concluding para (ii) of the CAT judgegent
dated 21¢138 1is as under-:- ~ |
" We therefore allow the application and modify
the order dated 20411484 in respect of those who had already

been aelected and who have now been ordered to go TC grouu.

Here I vant to draw your kind attention that
nyself (R.kaSingh) and Shri VgTrigunait have alao been

selected promoted and sent back to TC groups
GM (P) GXP vide order No. E/210/15/0/Part III/TTB/

VI/Loose, dated 10.2.89 posted Shri Rasidul Haque No (1)
Shri S.R. Sagar No (&) and Shri G.A‘K. Hashmi No (5) as’
GTTIs and left myself and Shri V. Trigunait on S.No. 2&3
pleading that these 3 persons vere planififfa. While 1t
is policy matter and operative to all.

. Here I.ean boldly say that either the law section
personnal deptt. has no knowledge of English or they |

have got some malafied intension to herras us. The court

has clearly indicated that all those who have been selected

and ordered back to g TC group are pioteeted, 80 the quesfion
of discrimination of three does not arise. It is Operative

. to all. ‘

00.0.0/3‘
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GO No. 1/019/69/87 AT dated 4. Aug 87, "The order

of the Tribunal shall be final and binding on both the
. - , _ .
parties, The order of the Tribunal should be complied vith

¥ithin the time 1imit preseribed in the order, within six
months of the receipt of the order whers no_such time

1imit 1= indicated in_the order.w

A

AN\

The harraaaing intension can Clearly be seen again

that this order is received on Jan 88 and the part implementation

is done in Feb, 89 ignoring the above GO, The fuli implementtion
1s still avaited. The above irregularities clearly indiecate.

partiality, delay, violation of court order whieh needs your
, honours interference,

A Therefore T request you to gplease Igok into the matter
| and order in the name of justice -

1. Posting of myself (R.A.8ingh) ¢TC/LIN 2000-3200 and
Sri v, Triggait CTC/GD 51285-.;200 as CITI/LJIN Div.

2. Consolidated TA from crucial date of eration (July 88)
Should be sanctioneq &3 we are foreibily deprived of
the same, | - \

3. ' Posting should be made in LJN Division being Senior
to most of cTrIs vorking in the division,

. Remedical steps in the alvision taken against persornel
to save thousands of Tallvaymen from haressment,

N \
EV‘ Thanking you in anticipation,

Yours faithfhlly,

'( R. A. SINGH )

Copy to : Shri M.R. Varun Dy. CVO/GRP,cTC/LIN |
- for N/a.
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IN THE CENTRAL ADMINISTRATIV“ TRIBUVAL
ALLAHABAD BENCH LUCKNOW.

MIsc. Appllcatlon No. 3 7&, of 19?2}(\ ~Q
in

al :
OriginApplication No. 275 of. 1989.
5

}if/
. ?"’

' ’ ' 4
1. Ram Autar Singh,aged about 56 years,son of Iate Darashan Sir\'

-ngh re31dent of 67 A Rly Loco Colony,Mawalya Lucknow, Chlef

Ticket Collector,N.E,RLY,Tko. - A \
2. Virendra Trigunayat,aged about 56 years,son of Late N, Trlgxb }'
L
-nayat,resident of T-55.A Simra Rly Colony,Gonda. _ {
.‘0......0.0.0._"0' “Av A.ppllcant.
. ; (Applicant)
. Versus tT

1. General Memeger (Personzl)North Estern Railway Gorakhpar.

2. Divisional Railway Manager (Eersonal)morth Estearn Rallway,

AShOk Marg LuCkIIOW- L I I R I S Y Re's‘pondnat‘

3. Union of India thpough Secretary Ministry“Rl§ge§p°ndentL§~

APPLICATION FOR AMENDMENT

/

1) That the appllcant had filed above case on 4-10 89 and

wes ordered to be fixed hearing on 7-12-89,

2)

That subsequent to the flllng of the petltlon 27=10-89 t%@JL
petition was served with a letter No F/II/R.A.Singh /R-5/89

-dated 14-10-89,vhorndin & i woded e Potlowse-

"@Wo.o.:‘-ﬁ;T.?..T..‘?..‘u..T‘:..’:..’:.'.\..‘.-:..(.’..g'..=.’ﬁi
3) That said order also rejectedpthe Bepresentation of the

petition,

4) Thet it is necessary in the interest of justice and pxepe.

proper adjudication of the dase that the said ofder may be ¥ - f

i
1

allowed to be impugned as ANNEXUﬁEiNO.T-A to the original App-

~lication.

6})\\,@‘7 | - - COontd........24

i



6)

EWHEREFORE it is prayed that this Hon'ble tribunal may“”f“ﬁf
'ﬁgracidusly be pleased to allov the‘apblﬁcnnt’to amend

e OP [

copy of % ; NNEXURER7—
copy the order is being annexad as A XURE27=A
, . ' o
to this Application,

Tha lowi
at the following Relief may be allowed to be added

in para 8 of the gpplication.

b1}
% .That the order dated of opposite party No.1 ,24-10-89
having No E/II/R.A.Singh/R-5/'( be quashed" | |

PRAYER

;the original Application as per sverments made in para

‘5 & 6 aboves

B
i
H
¢
!
:
i
i
b

Verification

1 Ram Autar Singh, son of Laxe'Darshan Singh, age 56

~iyears, working as Chief Ticket Cblleétor North eastern

?Railway, Iucknow Junctioﬁ, resident of 67 A Rly Loco

@olonyw Hawayla Tucknow, do hereby verify that the contents

gef paras 1 to § 6 are true on legal sdv-iamd that I have

| , )
not suppressed an meterial facts. N

q 194 y ‘ (/ﬂgééLA
* AN S
‘ ?_l_ t/‘"\ 3
Tucknow

7m12389

( Roh. Singh )

( D, Bhatta)
- _Advocate.
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